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12 hrs.
RESIGNATION OF A MEMBER

Mr, Speaker: I have to inform the
House that Shri T. N. Singh has re-
signed his seat in Lok Sabha with
effect from today, the 10th September,
1958, as he has been appointed a mem-
ber of the ‘Planning Commission.

12-01 hrs,
RE: MOTION FOR ADJOURNMENT

Abstention by Opposition Members

frogn U.P. Assembly session.

Shri Braj Raj Singh  (Firozabad):
May I submit a few words about the
withholding of your consent to my ad-
journment motion? 1 have to submit
only this. You have written that it
relates to a continuing matter. I have
to submit that the Opposition there in
the U.P. Assembly has been forced to
keep out of the session of the As-
sembly and it has been a very un-
precedented situation. Not a single
member of the Opposition there, out
of 145 Opposition members, is partici-
pating in the administration. This is
a matter when article 355 of the Con-
stitution has got to be applied. There
are internal disorders, hartals, etc.
Processions are going on there and
also hunger strikes. So, I think that
the intervention of the Centre is re-
quired. I want that that adjournment
motion should be allowed.

Shri H. N. Mukerjee (Calcutta—
Central): Technicalities apart, I feel
that there is an occasion for the ap-
plication of the healing touch to this
position in Uttar Pradesh, particularly
because we had a discussion in this
House the day before yesterday which
started rather acrimoniously, I fear,

but it ended up very well, as you
yourself were pleased to note. I felt,
therefore, that every effort should be
made, in reason, to bring about a pos:-
tion where there could be a concerted,
co-operative effort to solve the prob-
lem. In Uttar Pradesh, what has
happened rightly or wrongly—I am
not discussing it-—is that the Opposi-
tion parties have all boycotted the
legislature, and 1 am sure as the in-
evitable sequel to that, there would be
a non-co-operative spirit in regard to

an attempted solution of the food
problem. Now, the policy which
was announced by the Prime

Minister the day before yesterday was
a policy of continued co-operation be-
tween the Centre and the States, and
in order to do that, the Opposition
parties are sitting together with Gov-
ernment to find out a solution. 1If
Uttar Pradesh, a very major State, is
completely out of the purview of this
co-operative effort, then the whole
position becomes vitiated.

Therefore, 1 feel, whatever the
technicalities,—I know there are some
very serious technical difficulties to
which you referred yesterday—I do
feel that something should be done,
and at least an expression of the views
of this House is called for. If that is
not possible, at least you can convey
to Government an idea that all pos-
sible efforts should e made to bring
about a reconciliation in regard to the
position in Uttar Pradesh. If thai does
not happen, the all-India effort in
which we are all very keenly interest-
ed is bound to be a failure. I would
beg of you to take a very wide view of
this position as it is necessary at the
present moment, and  at least direct
us to what we should do. and how we
should behave when a position of
such crucial importance has cropped
up and we do not quite know ho»y'.Lo
overcome the peculiar technicalities
of the position.

Shri Frank Anthony (Normunated—
Anglo-Indians): Nobody is  more
zealous of the rights and privileges of
members of any State legislature than
myself. But I feel, with due respect
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{Shri Frank Anthony]

to some of my hon. friends, that what
we are going through now is no less
an abuse of the processes of this
House. Matters are constantly being
sought to be raised which do not come
even remotely within the purview of
an adjournment motion. If there is
need for a healing touch, let the
healing touch be applied somewhere
outside on a particular occasion. But,
as 1 sat here, 1 feel my patience has
been exhausted. We are constantly. ..
(Interruptions.)

Mr. Speakeér: The House does not
belong to only one Member. It is open
to a Member to say that it is an abuse.

Shri Frank Anthony: It is difinitely
an abuse of the processes of the House.
The House’s time is being held to
ransom because of some political
motives here or elsewhere.

Shri S. M. Banerjee (Kanpur): May
I make a submission?

Several Hon. Members rose—

Mr. Speaker: Order. order.
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Several Hon. Members rose—
Mr. Speaker: I am not going to hear
anything more.

Shri Yadav (Barabanki): I request
yvou to listen to me first.

Mr. Speaker: ] am not going to
listen. I am really sorry. 1 have been
very patient

Shri Yadav: May ] request the hon.
Chair to hear me first?

Mr. Speaker: I am not going to
hear

Shri Yadav: What
Say 18—

1 am going to

Shri Ranga (Tenali): If he is gomg
to be heard, then others also may
insist on being heard form this side.

Mr. Speaker: Order, order. There
has been an adjournment motion
tabled today. It appears from what is
happening here that I must scrap that
particular rule which says that un-
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jess the Speaker gives consent ad-
journment motion ought not to be rais-
od here! I have written to the hon.
Member, Shri Braj Rej Singh, that
1 do not give my consent to it. 1t is
a continuing affair. We know every-
thing and we know what is happen-
ing. But still he got up and spoke. He
was followed by Shri H. N. Mukerjee
who said that we must do something.
I am at a loss to know what exactly
can be dome, All of us are jointly
interested in trying, as far as possible,
to see that there is no trouble any-
where, not only here bat outside also.
But what is it that can be done? The
whole thing has arisen out of the food
situation, the so-called food situation.
I do not know exactly what is happen-
ing. On the one side...... (Interrup-
tions) Order. order.

Shri Hem Barua (Gauhati): There
is the food situation; it is not a so-
catled food situation.

Mr. Speaker: Should 1 accept
everything stated here when it is de-
nied? 1 am really surprised.

Severa! Hon. Members rose—

Mr. Speaker: 1s this democracy :f
I am not allowed to say what I want
to say?

Shri Rsgunath Singh (Varanasi):
The same thing happened in Uttar
Pradesh.

Mr, Speaker: What 1 can say is, 1t is
unfortunate that there have been
floods; there have been famines; there
have been many difficulties from time
to time. We have been getting ques-
tions, and I have been allowing in
every session, as a rule, whether ques-
tions are put or not, a discussion on
food. I have said that the food- ques-
tion should be debated in this House
to the extent that the Centre has taken
any responsibility under the Con-
stitution, under the law, by conven-
tion and by agreement. In all these
cases, 1 have allowed the question to
be  discuseed without meticulously
saying that this is not the concern of
the House and so on.

Now, we have had a debate recently.
Thereafter. so far as the State Legis-
lative Assembly in Uttar Pradesh, at
Lucknow, is concerned, they seem to
have had a debate; not only a dcbate,
but they have gone to the extent of
trying to throw out the Government—
from the reportsthatlsee—and there
was a no-confidence motion against the
Government. But anyhow, that Gov-
ernment justified itself and so the
majority is in favour of that Govern-
ment. Otherwise, the Government
would have been thrown out.

Now, after the debate, still, if some
hon, Members are not satisfied, what
can be done? They go into the coun-
try and say, “No, no, we will take the
law into our own hands”. Naturally
the aid of the police is asked for, and
some of them are arrested. Then
adjournment motions are brought be-
fore the House.

Shri Braj Raj Singh: I want to say
that the whole matter came up be-
cause...... (Interruptions).

Mr. Speaker: Order, order.

Shri Hem Barua ryose—

Shri Nath Pai (Rajapur): They have
been arrested without warrants,

Mr. Speaker: I do
Mr. Nath Pai i< a lawer.

not know if

Shri Nath Pai: I am.

Mr. Speaker: I am extremely glad.
Then. why does he say that arrests
must always be made only with
warrants? As far as I remember,
unless 1 have forgotten, arrests can be
made by the police with or without
warrant. There are certain cases
where arrests can take place without
warrant from a magistrate. Hon.
Member knows the Criminal Proce-
dure Code. Why should he ask my
opinion about it? (Interruptions). ¥
am not the Supreme Court her® to
decide that.
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Shri Ranga: If the Speaker is not
allowed to speak, what iz the use of
our having this House here?

i wek # g watfow (vzram): sar
eYHT WZT T qIZT H FET L FTH
T | TAT w87 w1 faswar A

Shri Raghunath Singh: They are out
to create trouble.

Mr. Speaker: Nobody need help me.
Let us not repeat whatever might
have happened elsewhere in this
House  also. Hon. Members will
kindly hear me. I am not trying to
shirk my responsibility even by a
hair’'s breadth. 1 can discharge my
responsibility to the satisfaction of all
and try not merely to stand on tech-
nicalities, but really to bring a human
touch about it and then try to settle
that matter. 1 am honestly of that
opinion......

Shri Ranga: Even the Prime

Minister......

Mr. Speaker: Hon. Member, Shri
Ranga, also must hold his soul in
patience. One word here brings out
two words there. Yesterday we had
a discussion about this matter; not
exactly this matter, but some other
matter akin to this. (Interruptions).
If hon. Members go on disturbing me
like this, I am afraid I have to take
disciplinary action against them. 1
may have to repeat all that has
happened elsewhere. Have we come
here to fight?

Shri Yadav: I have to say some-
thing. -

Mr. Speaker: Something was said
yesterday about this matter; not
exactly in A, B, C on all fours with
that, but similar to that. Those people
were turned out and pushed by the
police, etc. 1 am not concerned with
what the police did there. An enquiry,
anything might happen there. As a
consequence of this, if the whole
Opposition boycotted the session, what

is it that I can do? It is open to hon.
Members to walk out one day and we
have to carry on. Shall I say, marely
because the Opposition walks out, we
shall not do any business here?

An Hon. Member: There was force.

Mr, Speaker: There is no question
of force. The Opposition wants to
coerce the majority there. There is no
doubt about it.

Some Hon. Members: Wrong.

Mr. Speaker: I stick to this. All
that the Opposition can do here or
anywhere in a democratic Parliament
is that they can place their views
before the House and leave the
majority to accept it. Even if they
are in power, they must enforce the
majority rule if there is no unanimity.
If the majority takes a particular
view, it is open to the Opposition,. to
participate, co-operate or not to co-
operate. Nobody can compel them if
they go out. If they choose to go out,
can I from here compel! all those
people to come and sit there? No.
Or, am I to say, if they choose to go
out, that the whole of this constitu-
tiodal machinery shall break down
and the majority shall not carry on,
because the minority is not prepared
to co-operate? Is that the Consti-
tution?

Coming to  Mr. Mukerjee’s sugges-
tion, he says that the Government
there must be carried on in c¢o-opera-
tion as far as possible with the
Opposition and then try to satisfy
them. I agree with him. Therefore,
it is for them to come and meet me.
The Socialist Party, the P.S.P. and the
Communist Party are represented
here. I do not know if there is any
Ganatantra Parishad there; that does
not appear to be the case there. All
the other parties in that legislature
are represented here. If they come
and meet me, I will hear them and
whatever I can advise as to what
ought to be done, I have no objection
to do. I can tell them privately,
“This is what they want; go along and
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do 30.” More than that, what is it
that I can do here? Under those
circamstances, there is no good bring-
ing in unnecessarily whatever might
have happened, to disturb this Parlia-
ment.

Shri 8. M. Banerjee (Kanpur): After
the statement made by the Prime
Minister, you suggested a ‘cease-fire’
and I was one of those who suggested
to the hom. Prime Minister to use his
good offices with the Chief Minister
of UP. Now a very sad thing has
happened. After the assurance of the
Prime Minister that he would invite
30 Members, UP. Government has not
taken any sympathetic attitude and
this is going on. All the Opposition
Members have boycotted the Assembly
not only because they wanted to boy-
cot, but because they have been
humiliated to the maximum. They
have been kicked. What is the
answer of the Home Minister to that
kicking?

Shri Jagdish Awasthl: Even the
doors were closed and members were
not allowed to enter the House. It is
reported in the Press. Mr. Rajnarain
Simgh was thrown out

Shri Nath Pai: We share your
anxiety regarding this matter coming
up every day. But I would like to
point your attention to one thing that
has been very heavily on our mind.
Is the dead weight of procedural
niceties to be allowed to kill the soul
of democracy? We feel very deeply.
As the final custodian of democracy
in parliamentary institutions, you have
to protect us in this matter when we
raise our voice of protest against this.
It was not Rajnarain Singh who was
kicked and spat upon, but the police
tried to kick and spit upon our demo-
cracy. In this we want you to express
your disapproval. We feel very
agitated on this point for this simple
reason that if this House is to aquiesce
in this mockery of parliamentary
institutions, where else can we getl
justice to see that the prestige of
democratic institutions is upheld in
this country? (Interruptions).

Mr. Spesker: I have heard Mr.

Nath Pai. What it amounts to is this.
Hon. Hembers want me to convey
what? That the police there commit-
ted excesses. What led to that? Shall
I say, all that Mr. Rajnarain Singh did
may be repeated in this House and
elsewhere? Shall we give an imprint
to tha#t and then approve of that
conduct?

Now, a member is entitled to say
something and then the Speaker says,
“No, I do not agree with you; please
resume your seat.” He refuses to
resume his seat and goes on
speaking. Then the Speaker says,
“You must go out” and then the
Marshal comes and asks him to go out.
He refuses to abide. Then the Speaker
finds it impossible to carry on not-
withstanding the support of the ma-
jority of members. Then he leaves the
House. That is, a situation has been
created by one of the Members, the
Leader of the Opposition or somebody,
making it impossible for the Speaker
to continue in that House. Hon.
Members here want me to say that
that is not constitutional breakdown:
that that man is in the right and the
Speaker who sends the Marshal is
wrong That 1s, I have to give
advice to the Speaker there, ““You keep
quiet and allow that man to continue”.
Is that what hon. Members here want
me to say? Not only did he continue,
but as soon as the Speaker went away,
he takes physical possession of the
House, goes to the Chair, and makes
it itmpossible for the Speaker to carry
on tne aaministration. That is not
constitutional breakdown.

Some Hon. Members: Shame!

Mr. Speaker: What that in&ividual
does is right! It is rather strange that
instead of saying to that Rajnarain
Singh that it is 1improper that he
should have done so, hon Members
come here and tell me that I must tell
the Police that they were in the wrong.
What i. the poor Speaker to do?
When the Speaker went away, the
police came and tried to lift that
member. But the other members sur-
rounded him and he refused to get up.
It is said that he is one of the heaviest
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[Mr. Speaker)
persons there—200 lbs.—(Interrup-
tions). Then the police lifted him and
others and in lifting them, the clothes
might have been torn or the police
might have commitied excesses.

Shri Nath Pai: They stripped him
naked.

Mr. Speaker: All right; shall the
Speaker by himself see to it that the
cloth is immediately tied round his
body? What is it that he wants to be
done?

‘Therefore, it is a matter of regret to
me that in this House not for one day,
but for two days, there is nobody here
who condemns the conduct of that
Rajnarain Singh, but they all come
here and say that the police had
misbehaved. It is very wrong. The
police did what they ought to do. The
Speaker did what he ought to do.
(Interruptions). I would not allow it
to happen here in this House—a few
people trying to make it impossible for
the Constitution to be observed. The
majority will rule, so long as they are
in the majority. The minority won't
be allowed to cow down the majority.
That is what has happened there; it
shall not do so here. We will pro-
ceed to the next item. Sardar Amar
Singh Saigal. (Interruptions).

1220 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-SIXTH REPORT

Sardhr A. S. Saigal (Janjgir): I beg
to present the Twenty-sixth Report of
the Committee on Private Members’
Bills and Resolutjons.

RE: MOTION FOR ADJOURNMENT
—contd.

Some Hon. Members rose in their
seats and were making observations
simultaneously.

Mr. Speaker: Order, order.

Shri H. N. Mukerjee: May I make
a submission?

Mr. Speaker: I am not prepared to
allow him. Hon. Members are advis-
ing me. Instead, let them advise those
hon. Members in the State. We will
go to the next business. Shri
Karmarkar.

Shri H. N. Mukerjee: You are
throwing the concept of brute majority
in our face and this is completely
against parliamentary democracy. It
iz impossible for us to remain in this
House.

' 12.21 hrs.

At this stage Shri H. N. Mukerjee
and some hon. Members left the
House,
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The Minister of Health (Shri Kar-
markar): I beg to move:

“That the Bill to amend the
Indian Medical Council Act, 1956,
be taken into consideration.”

Shri Nath Pai: May I ask something?

Mr. Speaker: Order, order. He will
resume his seat 1 have closed the
discussion.

Shri Mahanty rose—

Mr. Speaker: I am not going to allow
any further discussion on that.

Shri Mahanty (Dhenkanal): May I
make a submission? It has no rele-
vance to the adjournment motion.

Shri Nath Pal: 1 want just one
minute.

Mr. Speaker: I have allowed suffi-
cient time.

Shri Mahanty: May I make a sud-
mission which has no relevance to the
adjournment motion?





